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CENTRAL ADMINISIRATIVE TRIBUNAL

a0’ BLE SHELI YV.K. “"OiﬁA, ViCE CHAIKMAN (&)
HOR'BLE SHEI SHANKER RAJU, MEMBER (J)

Or. K.&. Sharma ‘'Kangan’,

/0 Shri V.D. Sharma,

Ex. Yuga leacher of Kendriya Vidvalaya Ko.Z,
GWALIOR (m.P.)

House No.2509/1221i., B-Z, Aji1t Nagar Gate,
A G R A -282 001, ' ... Appiicant
{By Advocate ; 3hri D.N., Sharma)
Versus
Shtri H.M., Cairae,
Commissioner, Kendriva Vidyvalaya Sangatian,
18, imstitutional Area, Snaneed Jeet Singh Marg,
Mew Deini-ii0 010, .....Hespondent

(By Advocate : Siri 5. Kajappa]
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2. Learpned counsel of the respoadents, at tine
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ovutset, nas piroduced a copy of order dated £8.
issued by VS reinstated the applicant tn compliance
of Tribunai’ s order dated 17.7.2003 "with immediate

ffect” and also stating

T
T

i1at the reinstatement 1s

o

"without pre-judice to the right of the EKVS to conduct
a Iresin inquiry as

siavify the
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17/07/2003° . Learned counsei was asied U
effective qate of reinstateiment ol lhe appiicant as
aisu wihetner the respondeinits intend to conduct a fresi

tanguiry tiwougn oG of implementation  of tne
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directions of the Court eliavpsed afiter tiree monitins of
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reinstatement of the applicant is Z28.1.2004, i.e., tne

date of issulng the Memorandum in compiiance of

3 Learned counsel stated that LROUgn order
dated Z8.1.2004 implies ihat the appliic nt nas obeen
ret ated w.e.f. 28.1.2004 and that KV3 can start a

fresih  inquiry as per directions of the fribunai’s

cnat  respondents

wili issue anotner Memotranau stating that the
reinstatement will be effective from i7.7.2003 when
tite Tripunai passed 1is order and also that KVS wiil
not  conducti any inquiry against the applicant as the

period stipuiated [for resuming the proceedings has

expired.

4, Withh this assurance made on benail of tne
respondents, tiie respoadefits  are directed To pass

fresh oirders regarding reinstatement oi the applicant

and alsoc that tuey wiil not resume discipilnary

proceedings against tie appiircant 1n  respect of
ek f |
alieged misconduct wihicn i‘m‘-mg' suTyect matter oi tne w Ve

OA Within a period of Lwo montis ifrom today andtfnese
proceedings are dropped and notice to tne respondent =
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contemnor ls discharged.

issue DASTI.
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